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Registered Office: 101, 201, 301, Natraj,
Junction of Western Express Highway &
Andheri - Kurla Road, Andheri East,
Mumbai -400069

Individual Personal Accident

Whereas the Insured has made to SBI General Insurance Company Ltd (hereinafter called the “Company”), a
proposal which is hereby agreed to be the basis of this Policy and has paid the premium specified in the
Schedule, now the Company agrees, subject always to the following terms, conditions, exclusions, and
limitations and the Schedule, to indemnify the Insured as is herein provided.

The benefits covered under this policy are mentioned in the Schedule attached to this policy. The policy
wording documents all the benefits that are available to the insured but covers only the benefits opted and as
mentioned in the schedule of the policy

Part A: Interpretations & Definitions

The terms defined below have the meanings ascribed to them wherever they appear in this Policy Document
and, where appropriate, references to the singular include references to the plural; references to the male
include the female and references to any statutory enactment include subsequent changes to the same:

Definitions:

The terms defined below have the meanings ascribed to them wherever they appear in this Policy Document
and, where appropriate, references to the singular include references to the plural; references to the male
include the female and references to any statutory enactment include subsequent changes to the same:

1. Accident - means a sudden, unforeseen and involuntary event caused by external, visible and violent
means.

2. Age - means completed years as at the commencement date of the policy as specified in the schedule.

3. Arise out of the employment - means a relation must be established between the accident and the
employment.

4. Condition Precedent - shall mean a policy term or condition upon which the Insurer's liability under
the policy is conditional upon.

5. Congenital Anomaly - refers to a condition(s) which is present since birth, and which is abnormal with
reference to form, structure or position.

e Internal Congenital Anomaly - Congenital anomaly which is not in the visible and accessible
parts of the body

e External Congenital Anomaly - Congenital anomaly which is in the visible and accessible parts of
the body

6. Cumulative Bonus - shall mean any increase in the Sum Insured granted by the insurer without an
associated increase in premium.

7. Day - means a period of 24 consecutive hours.

8. Deductible - means cost-sharing requirement under the policy that provides that the insurer will not
be liable for one week, which will apply before the Temporary Total Disability Benefits are payable by
the insurer. A deductible does not reduce the sum insured. Deductible is applicable per Temporary
Total Disablement.

9. Dependent Children - A dependent child refers to a child (natural or legally adopted who is financially
dependent on the primary insured or proposer and does not have his / her independent sources of
income. The child be unmarried and be above 3 months to 23 years of age.
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10. Disclosure to information norm - The Policy shall be void and all premium paid hereon shall be
forfeited to the Company, in the event o f misrepresentation, mis-description or non-disclosure o f
any material fact.

11. Family - Family means the Primary Insured Person, legally wed spouse, dependent children,
dependent parents and dependent parents in law.

12. Hospitalisation means admission in a Hospital for a minimum period of 24 In-patient Care consecutive
hours except for specified procedures/ treatments, where such admission could be for a period of less
than 24 consecutive hours.

13. Hospital/Nursing Home - means any institution established for in-patient care and day care
treatment of illness and / or injuries and which has been registered as a hospital with the local
authorities, under the Clinical Establishments (Registration and Regulation) Act, 2010 or under the
enactments specified under the Schedule of Section 56(1) of the said Act OR complies with all
minimum criteria as under:

a. Has qualified nursing staff under its employment round the clock;
Has at least 10 inpatient beds, in those towns having a population of less than 10,00,000 and at
least 15 inpatient beds in all other places;

c. Has qualified medical practitioner (s) in charge round the clock;
Has a fully equipped operation theatre of its own where surgical procedures are carried out
Maintains daily records of patients and makes these accessible to the Insurance Company’s
authorized personnel.

14. lliness - means a sickness or a disease or pathological condition leading to the impairment of normal
physiological function which manifests itself during the Policy Period and requires medical treatment.
e Acute Condition - Acute condition is a disease, illness or injury that is likely to respond quickly to

treatment which aims to return the person to his or her state of health immediately before
suffering the disease/illness/injury which leads to full recovery.

e Chronic condition - A chronic condition is defined as a disease, illness, or injury that has one or
more of the following characteristics:—it needs ongoing or long-term monitoring through
consultations, examinations, check-ups, and / or tests—it needs ongoing or long-term control or
relief of symptoms— it requires your rehabilitation or for you to be specially trained to cope with
it—it continues indefinitely—it comes back or is likely to come back.

15. Injury - means accidental physical bodily harm excluding iliness or disease solely and directly caused
by external, violent and visible and evident means which is verified and certified by a Medical
Practitioner.

16. Inpatient care - means treatment for which the insured person has to stay in a hospital for more than
24 hours for a covered event.

17. Insurer - means Company/Us/Our/We SBI General Insurance Company Limited.

18. Insured Person - means the Insured and the persons named in the schedule of the policy.

19. In course of employment —means any act done in compliance to allotted job.

20. Limb -Limb means a hand at or above the wrist or a foot above the ankle.

21. Loss of hearing -Loss of hearing means entire and irrecoverable loss of hearing.

22. Loss of Sight — loss of sight means entire and irrecoverable loss of sight.

23. Loss of Limb -Loss of Limb means:

the physical separation of a Limb above the wrist or ankle respectively, or

the total loss of functional use of a Limb for at least 365 days from the date of onset of such
disability provided that We must be satisfied at the expiry of the 365 days that there is no
reasonable medical hope of improvement.
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Loss with regard to toe, finger, and thumb - means actual complete severance from the foot or
hand;

Medical Advise - Any consultation or advice from a Medical Practitioner including the issue of any
prescription or repeat prescription.

Medically necessary treatment - is defined as any treatment, tests, medication, or stay in hospital or
part of a stay in hospital which

e -isrequired for the medical management of the illness or injury suffered by the insured;

e - must not exceed the level of care necessary to provide safe, adequate and appropriate medical

care in scope, duration, or intensity;
e - must have been prescribed by a medical practitioner,
e - must conform to the professional standards widely accepted in international medical practice
or by the medical community in India.

Medical Practitioner - means a person who holds a valid registration from the Medical Council of any
State or Medical Council of India or Council for Indian Medicine or for Homeopathy set up by the
Government of India or a State Government and is thereby entitled to practice medicine within its
jurisdiction; and is acting within the scope and jurisdiction of license. Immediate Family members are
excluded from the Definition of Medical Practitioner.

Notification of claim - is the process of notifying a claim to the insurer or TPA by specifying the
timelines as well as the address / telephone number to which it should be notified.

Permanent Total Disability (PTD) - means when insured is permanently totally and absolutely unable
to engage in any occupation or employment of any description whatsoever.

Permanent Partial Disability (PPD) -PPD means the Insured Person has suffered a Permanent loss of
physical function or anatomical loss of use of a body part, substantiated by a diagnosis by a Physician.
Policy - means statements made in the proposal form, this policy wording (including endorsements, if
any) and the policy schedule.

Policy Schedule - means the Policy Schedule attached to and forming part of the Policy.

Policy Period - means the period between the Commencement Date and the Expiry Date as specified
in the Schedule.

Primary Insured — means a person who proposes for insurance of a family.

Qualified nurse - is a person who holds a valid registration from the Nursing Council of India or the
Nursing Council of any state in India.

Renewal - defines the terms on which the contract of insurance can be renewed on mutual consent
with a provision of grace period for treating the renewal continuous for the purpose of all waiting
periods.

Sum Insured - means the sum as specified in the Schedule against the table of benefit in this Policy
against the name of Insured Person, which sum represents the Company's maximum liability for any
or all claims under this Policy during the Policy period against the table of benefit. However, the
benefit payable under Temporary Total disablement (TTD) shall be in addition to the benefit payable
under any of the table of benefits.

Spouse - means your legal husband or wife.

Temporary Total Disability (TTD) -TTD means disability which wholly and continuously prevents
Insured Person from performing each and every duty pertaining to his occupation.
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Part B: Coverage

The Accidental death benefit is a mandatory cover under the policy and the benefits under other covers are
optional and as opted by the insured. The maximum liability of the Company is limited to its Sum Insured as
reflected in the schedule of the policy and if a claim is made for more than one of the covered benefits
resulting from any accident, only one benefit amount which is the largest among the admissible benefits, will
be paid.

Regardless of one or more claim during the policy period, the maximum amount payable towards any
admissible benefit covered shall be restricted to sum insured for the Death as reflected in the schedule of the
policy.

However, the benefit payable under Temporary Total disablement (TTD) shall be in addition to the benefit
payable under any of the table of benefits.

Table A Benefit: Accidental Death

If an Insured Person suffers an Accident during the Policy Period and this is the sole and direct cause of his
death within 365 days from the date of the Accident, then We will pay the percentage of the Sum Insured
shown in the table below

Table A benefits

% of Sl
Accidental Death 100

Table B Benefit : Accidental death + Permanent Total Disability (PTD)

If the Insured Person is covered for this benefit as reflected in the schedule of the policy and suffers an
Accident during the Policy Period and within 365 days from the date of the Accident this is the sole and direct
cause of his death/ permanent total disablement in any of the ways detailed in the table below, then We will
pay the percentage of the Sum Insured shown in the table below.

Table B benefits
% of S|
a)Accidental Death 100
b) Loss of sight (both eyes) 100
c) Loss of two limbs 100
d) Loss of one limb and one eye 100
e)Permanent Total disablement 100

Apart from the above benefit, the following covers are provided as additional covers under this (PTD) benefit: (
ie with b,c,d,and e shown above)

1. Education Benefit - Death and permanent total disability claims entitle the insured’s child and spouse

to Education Benefit to maximum two individuals (children/spouse) on proof of enrolment at a
Government approved education facility. Rs.50, 000/- or 1% of CSI (basic SI), whichever is lower for
each child/spouse.

2. Adaptation Allowance - Permanent total disability claims also include payment towards cost of

modifying Insured House or vehicle to combat Disability @ 1 % or Rs 25,000/- whichever is less.
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Table C Benefit: Accidental death + Permanent Total Disability (PTD) + Permanent Partial Disability (PPD)

If the Insured Person is covered for this benefit as reflected in the schedule of the policy and suffers an
Accident during the Policy Period and within 365 days from the date of the Accident this is the sole and direct
cause of his permanent Total/partial disablement in any of the ways detailed in the table below, then we will
pay the percentage of the Sum Insured shown in the table below.

Sr Disablement % of Sum Insured

1 a)Accidental Death 100
b) Loss of sight (both eyes) 100
c) Loss of two limbs 100

d) Loss of one limb and one eye 100
e)Permanent Total disablement 100

2 a) Loss of sight of one eye 50
b) Loss of one limb 50

3 ci) Loss of hearing — both ears 50
ii) Loss of hearing — one ear 15

1) Loss of Speech 50

5 i) Loss of toes-all 20

ii) Great-both phalanges

iii) Great-one phalanx

iv) Other than great, if more than one toe lost-

each
Loss of four fingers and thumb of one hand 40
Loss of four fingers 35

Loss of thumb

i)_Both phalanges 25
ii) One phalanx 10
9 Loss of index finger
i) Three phalanges 10
ii) Two phalanges 8

iii) One phalanx

10 Loss of middle finger

i) Three phalanges

i) Two phalanges

iii) One phalanx 2

11 Loss of ring finger

i) Three phalanges 5

ii) Two phalanges

ii) One phalanx

12 Loss of little finger

i) Three phalanges 4

ii) Two phalanges

iii) One phalanx

13 Loss of Metacarpals

i) First or second (additional)
ii) Third, fourth or fifth (additional)
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‘ 14 | Any other permanent partial disablement % as assessed by Doctor |

Apart from the above benefit, the following covers are provided as additional covers under this (PTD) benefit: (
ie with 1(b),1(c),1(d),and 1(e) shown above)

1. Education Benefit - Death and permanent total disability claims entitle the insured’s child and spouse

to Education Benefit to maximum two individuals (children/spouse) on proof of enrolment at a
Government approved education facility. Rs.50, 000/- or 1% of CSI (basic SI), whichever is lower for
each child/spouse.

2. Adaptation Allowance - Permanent total disability claims also include payment towards cost of

modifying Insured House or vehicle to combat Disability @ 1 % of the Sum Insured or Rs 25,000/-
whichever is less.

Table D Benefit: Accidental death + Permanent Total Disability (PTD) + Permanent Partial Disability (PPD)

+Temporary Total Disability (TTD)

If the Insured Person is covered for this benefit as reflected in the schedule of the policy and suffers an
Accident during the Policy Period and within 365 days from the date of the Accident this is the sole and direct
cause of his permanent Total/partial disablement in any of the ways detailed in the table below, then We will
pay the percentage of the Sum Insured shown in the table C benefit as shown above.

In addition to it, If the Insured Person is covered for this benefit as reflected in the schedule of the policy and
suffers an Accident during the Policy Period which is the sole and direct cause of a temporary disability which
completely prevents him from performing each and every duty pertaining to his employment or occupation,
then We will pay a weekly benefit as shown in the table below provided that The temporary total disablement
is certified by a Doctor.

Table D benefits
Disablement % of SI Deductible
Temporary Total disablement benefit at the rate per | 1% of S.I or Rs. 10000 One week
week whichever is lower.

1. The benefit can be payable up to a maximum period of 104 weeks from the date of the Accident and
in no case shall exceed the sum insured for Accidental Death benefit stated in the schedule of the
policy. If the Insured Person is disabled for a part of a week, then only a proportionate part of the
weekly benefit will be payable.

2. This benefit, if opted, is payable over and above the Accidental Death Benefit

It is also agreed and understood that the Payment of weekly compensation will not be made until the total
amount payable has been ascertained and agreed.

Note:

1. The Company shall not be liable under this Policy for Compensation under more than one of the
Benefits A-C (Accidental Death, Permanent Total Disability, Permanent Partial Disability), in respect of
the same period of disablement of the Insured person.

2. Regardless of one or more claims during the policy period, the maximum amount payable under the
policy for all the benefits (A-C) put together shall be restricted to the sum insured for Accidental
Death benefit provided under the policy.

3. If a claim has already been settled for any of the benefits other than the Accidental Death, the
amount payable for the subsequent claims/s under such benefits shall be reduced by the amount/s
already paid.
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General Exclusions:

The Company shall not be liable under this policy for -

1. Accident resulting from Suicide, attempted suicide (whether sane or insane) or intentionally self-
inflicted injury, mental or nervous disorder.

2. Accident arising out of and in the course of employment in any branch of the Military or Armed Forces
of any country, whether in peace or War.

3. Accident while being under the influence or abuse of drugs, alcohol, or other intoxicants or
hallucinogens unless properly prescribed by a physician and taken as prescribed
Participation in an actual or attempted felony, riot, crime, misdemeanour, or civil commotion

5. Accident during air travel except as a fare paying passenger on a recognized airline or charter aircraft

6. Accident while operating or learning to operate any aircraft or ship, or performing duties as a member
of the crew on any aircraft or ship.

7. Any accident/loss arising out of War, civil war, invasion, insurrection, revolution, act of foreign enemy,
hostilities (whether War be declared or not), rebellion, mutiny, use of military power or usurpation of
government or military power;

8. Any injury caused by, contributed to, by or arising from nuclear ionising radiation or contamination by
radioactivity from any nuclear fuel or from any nuclear waste or from the combustion of nuclear fuel
(including any self-sustaining process of nuclear fission) or nuclear weapons material or nuclear
equipment or any part of that equipment

9. The dispersal or application of pathogenic or poisonous biological or chemical materials; The release
of pathogenic or poisonous biological or chemical materials, or Congenital anomalies or any
complications or conditions arising there from

10. Participation in winter sports, skydiving/parachuting, hand gliding, bungee jumping, scuba diving,
ballooning, mountain climbing (where ropes or guides are customarily used), all forms of skiing
(including but not limited to snow or water), riding or driving in races or rallies using a motorized
vehicle or bicycle, caving or pot-holing, hunting or equestrian activities, skin diving or other
underwater activity, rafting or canoeing involving white water rapids, yachting or boating outside
coastal waters (2 miles), participation in any Professional Sports, any bodily contact sport or/and any
other hazardous or potentially dangerous sport for which You are untrained.

11. Any loss resulting directly or indirectly, contributed or aggravated or prolonged by childbirth or from
pregnancy,

12. Committing breach of law with criminal intent.

13. Loss caused directly or indirectly, wholly or partly by infections (except pyogenic infections which
shall occur through an Accidental cut or wound) or any other kind of Disease;
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Terms and Conditions:

1)

2)

4)

Free Look Period: - The insured will be allowed a period of at least 15 days from the date of receipt of
the policy to review the terms and conditions of the policy and to return the same if not acceptable

If the insured has not made any claim during the free look period, the insured shall be entitled to-

a. A refund of the premium paid less any expenses incurred by the insurer on medical examination of
the insured persons and the stamp duty charges or;

b. where the risk has already commenced and the option of return of the policy is exercised by the
policyholder, a deduction towards the proportionate risk premium for period on cover or;

c. Where only a part of the risk has commenced, such proportionate risk premium commensurate
with the risk covered during such period.

Change in risk: - The Insured Person shall at the time of payment of any premium for the renewal of
the Policy give notice in format attached to the Company of change in occupation or any disease,
physical defect or infirmity with which any of the Insured Person have become affected, since
payment of last preceding premium..

Upon happening of any event which may give rise to a claim under this policy, written notice with all
particulars must be given by insured/nominee to the Company immediately. In case of death, written
notice must be given immediately, unless reasonable cause is shown for such delay and in any case,
within 30 days after death. In the event of loss of sight or amputation of limbs, written notice thereof
must also be given immediately but not later than 30 days after such loss of sight or amputation.
Deviation from this will be accepted by the Company only upon being shown reasonable cause of the
delay and to the satisfaction of the Company

Proof satisfactory to the Company shall be furnished of all matters upon which a claim is based. Any
Medical or authorised representative of the Company shall be allowed to examine the Insured Person
on the occasion of any alleged injury or disablement when and so often as the same may reasonably
be required on behalf of the Company.

Such evidence as the Company may require from time to time shall be furnished including the post-
mortem report, if conducted within 14 days after demand in writing.

Requirement of all or any of the following indicative documents will depend on the nature of claim:

Claim form duly signed

Policy copy

Claim Intimation

FIR / MLC Copy /Spot Panchnama / Inquest Panchnama
Death Certificate

Post Mortem Report (If conducted)

Final Police Report

S@ ~0 oo T o

Affidavit from the legal heirs of the deceased (in case nomination has not been filed by deceased)

Investigation reports

Medical certificate

Disability Certificate

Photograph of the injured with reflecting disablement

— =

. Discharge card
Education ID card
Doctor certificate for person’s residential accommodation and/or vehicle

T o > 3

Receipt of ambulance usage
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5) All claims under this Policy that are payable to You / Your nominee, shall be paid in Indian currency.
6) The Company shall not be liable to make any payment under this policy in respect of any claim, if such
a claim be in any manner fraudulent or supported by any fraudulent statement or documents,
whether by the Insured or by any person on behalf of the Insured.
7) Cumulative bonus: If no claim has been made under the policy with us and the policy is renewed
with us and without any break, we will allow a cumulative bonus to the renewal policy upon receipt of
premium automatically by increasing the Sum Insured by 5%. The maximum cumulative bonus shall
not exceed 50% of the Sum Insured in any policy year. In case of a claim, the Cumulative Bonus if any
under the policy will get reduced by 5% at the time of renewal. This cumulative bonus is applicable
only to Accidental Death, Permanent Partial Disability and Permanent Total disability benefits.
The cumulative bonus will not be lost if the policy is renewed either within the expiry date of the
policy or within 90 days from the date of expiry of the policy subject to expiring policy having been
issued by us.
8) Penal Interest Provision: -- Upon acceptance of an offer of settlement by the insured, the payment of
the amount due shall be made within 7 days from the date of acceptance of the offer by the insured.
In the cases of delay in the payment, the insurer shall be liable to pay interest at a rate which is 2%
above the bank rate prevalent at the beginning of the financial year in which the claim is reviewed by
it.
9) Nomination and Assignment:- This Policy is not assignable and no person(s) other than Insured or
Insured’s nominee(s) as mentioned in the schedule or legal representatives, wherever is applicable,
can claim or sue the Insurer under this policy.
The payment by the Insurer to the Insured, his/her nominee or legal representative of any
compensation or benefit under the policy shall in all cases be an effectual discharge to the Insurer.
10

—

Renewal: This Policy may be renewed by mutual consent every year and in such event, the renewal
premium shall be paid to Insurer on or before the date of expiry of the Policy or of the subsequent
renewal thereof. However Insurer shall not be bound to give notice that such renewal premium is
due. Also Insurer may exercise Insurer’s option not to renew the policy on grounds of fraud
misrepresentation, or suppression of any material fact.

11

A

Cancellation: In case of any fraud, misrepresentation, or suppression of any material fact either at the
time taking the Policy or any time during the currency of the earlier policies, Insurer may at any time
cancel this policy by sending the Insured 15 days notice by registered letter, at the Insured's last
known address and in such event Insurer shall refund to the Insured a pro-rata’ premium for
unexpired period of Insurance. Insurer shall, however, remain liable for any claim which arose prior to
the date of cancellation.

The Insured may at any time cancel this policy by giving a written notice to the insurer and Insured is
not required to cite any reason for the cancellation. For such cancellation, Insurer shall allow refund
of premium at short period rate only (table given here below) provided no claim has occurred up to
the date of cancellation.

Period on Risk % of Annual Premium Refundable
Not exceeding 1 month 75%
Exceeding 1 month but not exceeding 3 months 50%
Exceeding 3 month but not exceeding 6 months 25%
Exceeding 6 months Nil

12) If any dispute or difference shall arise as to the quantum to be paid under the Policy (liability being
otherwise admitted) such difference shall independently of all other questions be referred to the
decision of a sole arbitrator to be appointed in writing by the parties or if they cannot agree upon a
single arbitrator within 30 days of any party invoking arbitration, the same shall be referred to a
panel of three arbitrators, comprising of two arbitrators, one to be appointed by each of the parties

SBI General Insurance Company Limited Individual Personal Accident (IRDA/NL-HLT/SBIGI/P-P/V.1/46/13-14)
Page 9 of 15




SBlGeneral

Uu R A N C

to the dispute/difference and the third arbitrator to be appointed by such two arbitrators and such
arbitration shall be conducted under and in accordance with the provisions of the Arbitration and
Conciliation Act, 1996.

It is clearly agreed and understood that no difference or dispute shall be referred to arbitration as
herein before, if the Company has disputed or not accepted liability under or in respect of this Policy.

13) Withdrawal of Product: In case of withdrawal of this product we will communicate to Insured at least
3 months prior to the withdrawal. Existing policy will continue to remain in force till its expiry, and at
the time of renewal, Insured will have option to migrate to our Individual personal accident products
available at that time.

14) Termination of Policy: This Policy terminates on earliest of the following events-

a. Cancellation of policy by as per the cancellation provision.
b. On the policy expiry date.
c. Event giving raise for claim under death or permanent total disablement

15) It is also hereby further expressly agreed and declared that if the Company shall disclaim liability to
the Insured for any claim hereunder and such claim shall not within 12 calendar months from the date
of such disclaimer have been made the subject matter of a suit in a court of Law, the claim shall for all
purposes be deemed to have been abandoned and shall not thereafter e recoverable hereunder.

16) Any and all disputes or differences under or in relation to this Policy shall be determined by the Indian
Courts and subject to Indian law.
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The Grievance Redressal Cell of the Insurer looks into complaints from Insured’s. If the Insured has a grievance

that the Insured wishes the Insurer to redress, the Insured may approach the person nominated as ‘Grievance

Redressal Officer’ with the details of his grievance. Name, address, e-mail ID and contact number of the

Grievance Redressal Officer will appear in the Policy document as well as on Insurer’s website.

Further, the Insured may approach the nearest Insurance Ombudsman for redressal of the grievance. List of

Ombudsman offices with contact details are attached for ready reference. For updated status, Please refer to

website www.irdaindia.org.

CONTACT DETAILS

JURISDICTION

AHMEDABAD - Shri. / Smt.
Office of the Insurance Ombudsman,
2nd floor, Ambica House,

Near C.U. Shah College,

5, Navyug Colony, Ashram Road,
Ahmedabad — 380 014.

Tel.: 079 - 27546150 / 27546139
Fax: 079 - 27546142

Email: ins.omb@rediffmail.com

State of Gujarat and Union Territories of Dadra
& Nagar Haveli and Daman and Diu.

BENGALURU - Shri. M. Parshad
Office of the Insurance Ombudsman,
Jeevan Mangal Bldg., 2nd Floor,
Behind Canara Mutual Bldgs.,

No.4, Residency Road,

Bengaluru — 560 025.

Tel.: 080 - 22222049

Fax: 080 -

Email: insombudbng@gmail.com

New Centre.

BHOPAL - Shri. Raj Kumar Srivastava
Office of the Insurance Ombudsman,
Janak Vihar Complex, 2nd Floor,

6, Malviya Nagar, Opp. Airtel Office,
Near New Market,

Bhopal — 462 003.

Tel.: 0755 - 2769201 / 2769202

Fax: 0755 - 2769203

Email: bimalokpalbhopal@gmail.com

States of Madhya Pradesh and Chattisgarh.

BHUBANESHWAR - Shri. B. N. Mishra
Office of the Insurance Ombudsman,

62, Forest park,

Bhubneshwar — 751 009.

Tel.: 0674 - 2596461 /2596455

Fax: 0674 - 2596429

State of Orissa.
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Email: ioobbsr@dataone.in

CHANDIGARH - Shri. Manik B. Sonawane
Office of the Insurance Ombudsman,

S.C.0. No. 101, 102 & 103, 2nd Floor,

Batra Building, Sector 17 — D,

Chandigarh — 160 017.

Tel.: 0172 - 2706196 / 2706468

Fax: 0172 - 2708274

Email: ombchd@yahoo.co.in

States of Punjab, Haryana, Himachal Pradesh,
Jammu & Kashmir and Union territory of
Chandigarh.

CHENNAI - Shri Virander Kumar

Office of the Insurance Ombudsman,

Fatima Akhtar Court,

4th Floor, 453 (old 312),

Anna Salai, Teynampet,

CHENNAI - 600 018.

Tel.: 044 - 24333668 / 24335284

Fax: 044 - 24333664

Email: chennaiinsuranceombudsman@gmail.com

State of Tamil Nadu and Union Territories -
Pondicherry Town and Karaikal (which are part
of Union Territory of Pondicherry).

DELHI - Smt. Sandhya Baliga
Office of the Insurance Ombudsman,
2/2 A, Universal Insurance Building,
Asaf Ali Road,

New Delhi — 110 002.

Tel.: 011 - 23239633 / 23237539
Fax: 011 - 23230858

Email: iobdelraj@rediffmail.com

States of Delhi and Rajasthan.

GUWAHATI - Sh. / Smt.

Office of the Insurance Ombudsman,
Jeevan Nivesh, 5th Floor,

Nr. Panbazar over bridge, S.S. Road,
Guwahati — 781001(ASSAM).

Tel.: 0361 - 2132204 / 2132205

Fax: 0361 - 2732937

Email: ombudsmanghy@rediffmail.com

States of Assam, Meghalaya, Manipur, Mizoram,
Arunachal Pradesh, Nagaland and Tripura.

HYDERABAD - Shri. G. Rajeswara Rao
Office of the Insurance Ombudsman,
6-2-46, 1st floor, "Moin Court",

Lane Opp. Saleem Function Palace,

A. C. Guards, Lakdi-Ka-Pool,

Hyderabad - 500 004.

Tel.: 040 - 65504123 / 23312122

Fax: 040 - 23376599

Email: insombudhyd@gmail.com

States of Andhra Pradesh, Karnataka and Union
Territory of Yanam - a part of the Union
Territory of Pondicherry.

SBI General Insurance Company Limited Individual Personal Accident (IRDA/NL-HLT/SBIGI/P-P/V.1/46/13-14)
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Jaipur - Shri. Ashok K. Jain
Office of the Insurance Ombudsman,
Jeevan Nidhi — 11 Bldg., Gr. Floor,
Bhawani Singh Marg,

Jaipur - 302 005.

Tel.: 0141 -

Fax: 0141 -

Email:

New Centre.

KOCHI - Shri. P. K. Vijay Kumar
Office of the Insurance Ombudsman,
2nd Floor, Pulinat Bldg.,

Opp. Cochin Shipyard, M. G. Road,

Ernakulam - 682 015.

Tel.: 0484 - 2358759 / 2359338

Fax: 0484 - 2359336

Email: iokochi@asianetindia.com

State of Kerala and Union Territory of (a)
Lakshadweep (b) Mahe-a part of Union Territory
of Pondicherry.

KOLKATA - Shri. K. B. Saha
Office of the Insurance Ombudsman,
Hindustan Bldg. Annexe, 4th Floor,
4, C.R. Avenue,

KOLKATA - 700 072.

Tel.: 033 - 22124339 / 22124340
Fax : 033 - 22124341

Email: insombudsmankolkata@gmail.com

States of West Bengal, Bihar, Sikkim, Jharkhand
and Union Territories of Andaman and Nicobar
Islands.

LUCKNOW - sShri. N. P. Bhagat
Office of the Insurance Ombudsman,
6th Floor, Jeevan Bhawan, Phase-II,
Nawal Kishore Road, Hazratganj,
Lucknow - 226 001.

Tel.: 0522 - 2231330/ 2231331

Fax: 0522 - 2231310

Email: insombudsman@rediffmail.com

States of Uttar Pradesh and Uttaranchal.

MUMBAI - Shri. A. K. Dasgupta
Office of the Insurance Ombudsman,
3rd Floor, Jeevan Seva Annexe,

S. V. Road, Santacruz (W),

Mumbai - 400 054.

Tel.: 022 - 26106552 / 26106960

Fax: 022 - 26106052

Email: ombudsmanmumbai@gmail.com

States of Maharashtra and Goa.

Pune - Shri. A. K. Sahoo
Office of the Insurance Ombudsman,
Jeevan Darshan Bldg., 2nd Floor,

New Centre.
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C.T.S. No.s. 195 to 198,

N.C. Kelkar Road, Narayan Peth,
Pune — 411 030.

Tel.: 020 -

Fax: 020 -

Email:

INSURANCE IS THE SUBJECT MATTER OF THE SOLICITATION
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Annexure |

I/We hereby declare on my behalf and/or on behalf of all the persons insured under policy
number issued by SBI General, that following changes have taken place

regarding the persons insured under this policy -

L Date on which
Name of the Nature of Description of
Sr. no. change took
person change change
place

I/We further declare that above statements, answers and/ or particulars given by me/us are true and complete
in all respects to the best of my/our knowledge and that |/We am/are authorised to propose on behalf of
these other persons covered under this policy.

Name of Insured

Signature of Insured
Date
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